
E,S o299(6-rl?r/.r
2 1l^l

:.1
I'-.No.A- 12026ll 6/201 8-Ad.l

Govemment of India
Ministry of Finance

Department ofRevenue

v ("?:
Fri:'''

A3 t1

tu
D)JI

-tilIJ New Delhi, Room No:77-4, North Block, New Delhi
Dated the l6ih Aprit, 20l9

pr.tl:iiilsecbo[

r1 #T€nure ofOflice:-

The Vice Chairman shall hold office as such for a term ofthree years from the date

on which he enters upon his office but shall be eligible lor re-appoinlment lor another teml

of three years. Provided that no Vice C.hairman shall hold office as such alter he has

attained the age ofsixty five years.

(# This would be subject to lhe order passed by the Supreme Cou( in this case including
W.P(C) No 27912017 (Ms.Kudrat Sandhu Vs. Union of India or decision ofthe Covernment
at a later stage).
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Subject: Advertisement for filling up ofonl3 post ofVice-Chairman in Additional Bcnch of
the Authority for Advance Rulings(lncome Tax), at the National Capital
RegionCNCR ) Reg.

'I'he Authority for Advance Rulings has been constituted in ordcr to providc lhc
facility of ascertaining the lncome-tax liability of a tax-payer, 1() plan their Income-tax
affairs well in advance and to avoid long drawn and expensive litigation under the Incomc-
tax Act, 1961.

2. #Eligihility:-

As per Section 245-0 ofthe Income Tax Act, the Authority shall consist of a Vicc-
Chairman, who has been Judge ofa High Court.

#Pay and allo*ances;-

Thc Vicc Chairman shall be entitled to a monthh sxlarv at the Apex scale:

Provided that such salary, rvhich together with the pension and pension equivalent l.)1'

any other form of retirement benefit, shall not exceed the last fa) drawn b1, hirn befbrc
retirement as a Judge ofHigh Coutt.

l

The Vice-Chairman shall be entitled to allowances at the same ratc as is admissible

io him as a Judge ofa High Court.
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The lrst dafc for reccipt ofapplications in tlre Department is lTrr'May' 2019.

6. Applicants should submit their Resume alongrir'ith self-attested photograph in the

lbrmat enclosed, through the respective Registrar Geoeral of High Court. 'lhey are also

requested to attach copics of two citations4udgements (which they deenr as their best)

related lo Income Tax Act. In case no judgement related to Income Ta{ Act has been

passed, then copies to two otherjudgements (which they consider as best) nray be afiached.

Complete applications may be tbrwarded to Under Secretary(Ad.l), Covernmcnt of India,

Mi istry of Finance, Depatunent of Revcnue, Room No.77-A, Nofth Block, New Delhi -

1 10001 on or belore the last datc for receipt ofapplications,

7. Registrar Cenerals of all High Courts are requested to give wide publicity to 'he
circular through open advenisement and to send completed applications to lhe undcrsignad
on or bclbre thc last date tbr receipt ofapplications.

8. Registrar Cenerals are also rcquested to bring it to the kind notioe of the Chief
Justices of the High Cou( for nomination of eligible candidates who are willing to be

appointed lor the vacancy.

,..,W{!#11
Under Secretary to the Govt. oflndia

Telefax No:21093277

Slkegisttar Cerrcral, All High Courts

2- Joint Secretary, Department of .lustice with a request to give wide publicity to the
circular and send completed applications on or before the last date ofreceiving the
applications.

RAJASTHAN HIGH COURT. JODHPUR

No./Est/A(ii)/03/2016/Qo60 Date :o2t05/2019
Copy forwarded to fouowing for information and necessary

action: -
'1. Hon'bte Judges who have retired in Aprit, 201g and thereafter.

.2.} Computer Cett, RHC, Jodhpur to uptoad it on website of- Rajasthan High Court and E-mair to retired n""'1,1 ,]?".r;,,
zD _ o1.

Registrar (Admn.)



RESIIME FOR THE POST OF VICE.CIIAIRMAN, AUTHORITY FOR
ADVAI{CE RULINGS(INCOME TA]()

(F.No.A. 12026l l5l2018_Ad.r)

5ELF ATTESTED

PHOTO

l.Narne

2. Date of birth

3. Date of Superannuation

4. Address

5. E-mail

6. Mobilc number

7. Educational qualifications

8. Date of appointment as Judge of the High Court

9. Date of retir:ement as Judge of the High Coud

1 0. Name of Court/ organization served

I I . Present post held and date of appointment

12. History oI emplo5,rnent

S.No Post held From To Pay Scalc



13. Whet-l-rer copies of two best Judgements/ Citations

related. to lncome Tax Act or any other related matter
deemed 10 be lhs besl are enclosed

14. Any other information

Place

(SIGNATURE}

DECLARATlON

I hereby convey my consent to join the post of V.ce-Chairmarl,
Authodty for Advance Rulings at the National Capital Region(NCR) in ''te
event of my selectioi. to ttre post.

(SIGNATURE)

Dt


